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RESUME OF WORK DONE BY LOK SABRA DURING THE FIRST 
SESSION OF EIGHTH LOK SABRA-JANUARY,I,., 

J. DURATION OF SESSION 

Date of commeocemeot 

Date of aclioummeot 11_4;. 

Date of proroption 

Number of da)'l of siltinp 

Number of. hoUri of littiap 

IS January, 1985 

30 January, 1985 

9 February. 1985 

11 

62 hours and 
39 minutcl 



2. 
BI
L
L
S 

(I) 
G
Oftl"
Dl
Bl
Dt 
8
UII 

Sl. 
Titl
e 
of 

~
 a
m 

Date 
of 
i
ntr
a-

Date 
of 

Ti
me 

N
o. 
of 

N
o. 
of 

Pr
Olr
e
u
J 

No. 
D
et
e 
ot 

d
ucti
o
n 

l
a
yl
q o
n 

dilc
usli
o
n 

ta
ke
n 

a
m:
n
d-

a
me
n
d-

Re
mar
ks 

t
he Ta

ble 
in L
ot 

me
n
u 

me
nts 

(i
n t
he C
At
e 

Sa
b
ha 

ta
ble
d 

carrie
d 

of 
Bills 

passe
d 
by 

Raj
ya 

Sa
b
ha) 

J 
2 

3 
4 

~
 

6 
7 

8 
9 

H. 
M. 

• r. 
The 
Re
prese

ntali
o
n 
of t
be 

1
8.) 
8
3 

2
3 
I 

~
 

2 
0
8 

P
u
s
e
d 

N 
... 

Pee
p
k' 
(
A
me
n
d
me
nt) BiIt, 

(
C
o
nsi
derati

o
n 

1
9
8
5. 

a
n
d 
passi

nl) 
/ 

2 
T
he 
Calc
ulta 

Metr
o 
Rait
wa
y 

1
8.).
8
S 

2
3.
1.
8
S 

0
6 

Passe
d 

(
O
perati

o
n a
n
d 
Mai
nte
na
nce) 

(
C
o
nsi
derati

o
n 

Te
m
p
oralJ" 

Pr
o
visi
o
ns 
Bill. 

a
o
d 
passi

n,) 
J 9
8
5. 

··
3 
T
he 
F
or
ei
p 
C
o
ntri
b
uti
o
n 

2
1.
1.
8
5 

2
3.) .

8
5 

3
2 

9 
Passed 

(
Rea
ulati
o
nl A
me
n
d
me
nt. 
Bill, 

(
C
o
osl
derati

o
n 

1
9
8'. 

a
n
d 
passi

DI) 

4 
'
The Ge

n
orall

ns
ura
n
o
o 
B
usi. 

2
4.
1.
8
5 

B.t.
8
S 

0
3 

JIIs.ted 
ness 

(
Nati
o
nalisatl

o
n) 

(
Consideration 

A
me
n
d
me
nt 
Bill, 

1
9
8
5. 

l
a
d p
usl
n
a) 

Q
S "
.
s
n
 b
F 
R
a
b
G 
SIl
b
hIl. 



@
S.
 
Th
e 
Na
ti
o
na
l 
Ca
pi
ta
l 
Re
ai
o
n 

2
4.
1.
8
5 

2
5.
1.
8
5 

2 
19
 

Pa
sa
ed
 

P
1a
n
ni
n,
 
B
oa
r
d 
Bi
ll
. 
1
9
8
5.
 

(
C
o
ns
i
de
ra
ti
o
n 

as
 
pa
ss
ed
. 
by
 R
Q}
,-
a 
S
a
M
a.
 

a
n
d 
pa
ss
in
g)
 

6.
 
T
he
 
S
u
ga
r 
U
n
de
rl
a
ki
nl
l 

2
4.
1.
8
5 

2
9.
1.
8
5 

3
9 

4 
Pa
ss
ed
. 
..
 

(
Ta
ki
n
B 
O
ve
r 
of
 
Ma
na
ge
me
nt
) 

(
C
o
ns
i
de
ra
ti
o
n 

a
me
Dd
ed
 

A
me
n
d
me
nt
 
Bi
ll
. 
1
9
8
5.
 
a
j
 

a
u
d 
pa
II
Ii
nl
) 

~
 b
y 
Ro
Jy
a 
S
a
M
a.
 

l.
 
T
he
 
C
o
ns
ti
t
ut
i
o
n 
(
Pi
ft
y-

2
4.
1.
8
5 

3
0.
1.
8
S 

8 
2
8 

1
2
3 

5 
Pa
ss
e
d,
 
a
s·
 

se
co
Dd
 
A
me
n
d
me
n
d)
 
Bil
l, 

I C
o
ns
i
de
ra
ti
o
n 

a
me
n
de
d 

1
9
8
5.
 

a
n
d 
pa
ss
i
n
g)
 

8.
 
T
he
 
A
p
pr
o
pr
ia
ti
c.
o 
(
Ra
il
wa
ys
) 
2
4.
1.
8
5 

2
4.
1 
85
 

0 
0
2 

Pa
sa
ed
 

Bi
ll
, 
1
9
8
5.
 

(
C
o
ns
i
de
ra
ti
o
n 

a
n
d 
pa
ss
i
n.
) 

3
0.
1.
8
5 
 

3
0.
1.
8
5 

0 
01
 

A
me
n
d
me
nt
 

(
As
 r
et
ur
ne
d 

(
C
o
ns
i
de
ra
ti
o
n 

re
co
m
me
Dd
ed
 b
y 

b
y 
Ra
jy
a 

of
 a
me
n
d
me
nt
 

Ra
j
ya
 
S
a
b
h
a 

Sa
b
ha
 
wi
th
 
a 

re
c
o
m
me
n
de
d 

a<
:c
:e
pt
ed
 
b
y 
L
o
k 

re
c
o
m
me
n
da
. 

by
 
Ra
j
ya
 

Sa
b
ha
. 

ti
o
n)
 

Sa
b
ha
) 

·
T
h
e 
m
ot
i
o
n 
f
or
 
c
o
ns
i
de
ra
ti
o
n 
or 
t
he
 
Bil
l 
wa
s 
di
sc
us
se
d 
t
o
ge
t
he
r 
wi
t
h 
t
h
e 
St
at
ut
or
y 
Re
s
ol
ut
i
o
n 
se
e
ki
n
g 
di
sa
p
pr
o
va
l 
of
 

th
o 
Re
pr
es
e
nt
at
i
o
n 
of
 
t
he
 P
eo
pl
e 
(
A
me
n
d
me
nt
) 
Or
di
na
nc
e,
 
1
9
8
4 
(
N
o.
 
15
 
of
 
1
9
8
4)
. 

··
T
h
e m
ot
i
o
n 
f
or
 
c
o
ns
i
de
ra
ti
o
n 
of
 
t
he
 B
il
l 
wa
s 
di
sc
us
se
d 
t
o
ge
t
he
r 
wi
t
h 
t
he
 
St
at
ut
or
y 
Re
s
ol
ut
i
o
n 
se
e
ki
n
g 
di
sa
p
pr
o
va
l 
of
 

t
he
 F
or
ei
g
n 
C
o
nt
ri
b
ut
i
o
n 
(
Re
,
Dl
at
i
o
n)
 A
me
n
d
me
nt
 
Or
di
na
nc
e,
 
1
9
8
4 
(
N
o.
 
1
2 
of
 
1
9
8
4)
 

@
1
b
e 
m
ot
i
o
n 
f
or
 
c
o
ns
i
de
ra
ti
o
n 
of
 
t
he
 B
il
l 
wa
s 
di
sc
us
se
d 
t
o
ge
t
he
r 
Il
rit
h 
t
he
 S
ta
t
ut
or
y 
Re
s
ol
ut
i
o
n 
s
e
et
i
n,
 
di
sa
p
pr
o
va
l 
of
 

• 
t
he
 N
ati
O
Da
l 
Ca
pi
ta
l 
Re
gi
on
 
Pl
a
ml
i
o
g 
B
oa
r
d 
Or
di
na
nc
e,
 
1
9
8
4 
(
N
o.
 
11
 
of
 
1
9
8
4)
 

w 



1 
2 

3 
4 

5 
6 

7 
8 

9 
• 

H.
 

M
. 

9.
 

Th
e 

A
pp

ro
pr

ia
ti

O
n 

(R
ai

l-
24

.1
.8

5 
24

.1
.8

5 
0 

02
 

Pa
ac

d 
w

ay
s)

 N
o 

2 
Bi

ll.
 1

98
5.

 
(C

oD
Si

de
ra

tio
n 

an
d 

pa
ss

in
l)

 

30
.I

.S
S 

30
. t

.8
S 

0 
01

 
(A

m
en

dm
en

t 
re

· 
(A

s 
re

tu
rn

ed
 b

y 
(C

on
si

de
ra

tio
n 

co
m

m
en

de
d 

by
 

R
aj

ya
 S

,b
ha

 
of

 a
m

en
dm

en
t 

Il
aj

ya
 S

ab
ha

 
w

ith
 a

 1
'eC

O
II

l. 
rc

co
m

m
ea

dc
cl

 
ac

ce
pt

ed
 b

y 
L

o
t 

m
en

da
lio

n)
 

by
 R

aj
ya

 S
ab

ba
) 

Sa
bb

a)
. 

10
. 

T
he

 A
pp

ro
pr

ia
ti

on
 B

ill
. 

24
.1

 8
5 

24
.1

.8
5 

0 
03

 
Pa

ste
d 

19
85

. 
(C

on
ai

de
ra

tiO
D

 
an

d 
pa

ss
iD

a)
 

.. 
30

.1
.8

5 
30

.1
.8

5 
0 

02
 

A
m

ea
dm

en
t 

(A
s 

re
tu

rn
ed

 
(C

on
ai

de
ra

tio
n 

re
co

llU
D

CD
de

d 
by

 
by

 R
aj

ya
 

or
 am

en
dm

en
t 

R
iW

a 
Sa

bb
a 

Sa
bb

a 
w

ith
 a

 
re

co
m

m
en

de
d 

K
C

ep
tc

d 
by

 L
o

t 
re

co
m

m
en

da
-

by
 R

aj
va

 S
ab

ha
) 

Sa
bh

a.
 

. t
io

n)
 

11
. 

Th
e 

A
pp

ro
pr

ia
ti

on
 (

N
o

.2
) 

24
.1

.8
5 

24
.1

.8
5 

0 
02

 
Pa

ss
ed

 
B

ill
, 

19
85

. 
(C

on
si

de
ra

tio
n 

au
d 

pa
as

iq
) 

30
.1

.8
5 

30
.1

.8
5 

0 
01

 
Am

oo
dm

cII
at 

(A
s 

re
tu

rn
ee

! 
by

 
(C

on
ai

de
ra

tio
o 

re
co

m
m

en
de

d 
by

 
R

aj
ya

 S
ab

ba
 

of
 a

m
en

dm
en

t 
R

aj
,.

 S
ab

ha
 

w
ith

 a
 r

ec
om

. 
re

co
m

m
en

de
d 

ac
ce

pt
ed

 b
y 

L
o

t 
m

eo
da

tio
n)

 
by

 R
aj

ya
 S

al
ib

a)
 

Sa
bb

a,
 



SUMMARY 

I. Bills introduced 

2. Billa oppolCd at introduction staae 

3. Bills passed 'by Raiya Sabha and laid on the 

Table 

4. Bills paued by Rajya Sabba and returned by 
Lok Sabha with ameodmcatl 

S. Bill. returned by Raj,a Sabba witb ameodment. 
and laid on tbe Table 

6. Bill. paued 

7. Billa neaatived 

8. Bill, withdrawn 

9. Bill. part - dllCUlleCl 

10. MotioDi for adjournment or debate on Billa 
adopted 

11. Bill. referred to Sela:t Committee 

] 2, Bill. referred to Joiat Committee 

13. BilIIqiaatiag iD aDd referred to Jomt Com. 
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~  for concurrence were adopted by 
·'LotSabba 
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7. OATH OR. AFFIR.MATION 

Number of Memben who unguaae io whicb Date on .bleb 
made and lublcribed Oath/affirmation ( ~ 

the oath/afllnnatioa made made! 

211 Hindi 

1 
147 EnaJiIh 
30 TelUlU 
27 8co .. 1i 
26 Tamil 
13 Urdu II 
9 kaaaada j 

4 Marathi t 1 S.I .198.5 
3 Kalhmiri 
3 Oujarati 

I 2 Saolkrit 
2 Malayalam 

J t Oriya 

6 Hiadi . 1 
S Englisb I 
3 Kanaada >- 16.1.1985 
t Bengali I 
I Oriya J 
S Bullish ") 
J Hiadi ~ 17.1.1985 
I Marathi J 
S 1!a.'1ah 18.1.1985 

I Eqlilh 22.1.1985 

Hindi 30.1.1985 
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9. PANEL OF CHAIRMBN 

Momber1 nomioated 

·Shri J .. aDDath Rao 
·Shri G,G, Swell 
·Shri Niaanltara Rao Veokat8llltnam 

Sbrimati Basavarajeawari 
Shri Zaioul Basber 
Shri Sbarad &bankar Diahe 
8hr! Vakkom Purulboihamaa 
Sbri Somoatb Ralb ' 
Sbri Nissank8lll Rao VeokataratDam 

} 
1 
r 
J 

10. PA,SRS LAID ON THE TABLE 
! 

<i> By Government 

(ii) By Private ~ 

I 

nato.cf 
~  

lS.1.85 

18.1.8S 

948 

NIL 

__________ ~ ~ ~ ~~ __ ~~  

• Nominated by the ~ pro I.", 
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12. QUESTIONS 

(I) Starred 

Number of Qucstiooa put down in 
Question Usts for Oral Aoawer 

Number of Quest! ~  oraily answered 

(II) u.tarred 

Number of Question. for which 
Written Answers were laid includiDi 
those put down for Oral Answer. 
but Dot reached for Oral Answen 

(HI) Short Notice 

Number or QUC5tioDi put down in 
Short Notice QUC5tion Lilts 

Number or Short Notice QUClltiooa 
orally aGlwered 

lUi 

41 

NIL 

ND.. 

•• Includini two question. dc'cted/tranll'errod from one Minlltry to anota.. 
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IS. ST A TEMENTS 

(1.1 Suo moto Statements made/laid by MiDI.een wader Rule 372 

SI. 
No. 

Subject 

1 . The tragic accident in 
the pesticides plant of 
Union Carbide (India) 
Umited at Bbopal. 
which resulted in larae 
scale disruption and in· 
jury to hum:m and 
animal ~  

2, Release or two instal-
ments of Dearness 
Allowance to Central 
OovemlDCDl employees 
aod relief to the poo-

",: •• onen includinl family 
, l'Cnsionera. 

3. Government Busincss 
for the week COIDmene 
ina the 21st January, 
1985. 

4. Activities of lome per-
SOnl in the Govern-
ment detrimental to 
national interest, 

5. Government Business 
for Tuesday, the 
29th and Wednes-
day. the 30th January. 
1985. 

Name of Minister 

2 

Sbri VeereDdra 
Patll 

Shri Jallardbana 
Poojary 

Dale 

3 

18,1.1985 

18.1,1985 

Shri H K.L, 18,1.1985 
Bhalat 

Shri S,B. Cbavan 21.1,1985 

Sbri OhuJam Nabi 25.J,l98S 
Azad 

Time 
takon 

4 

H. M. 

o 10 

,0 03 

o Jl 

o 10 

o 06 
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(II) Mat"" .lIder Rule 371 

SI. Subject Name ot member nate Time takea 
No. who nalsed tho 

matler 

2 3 4 S 

H M 

t. Need tor a ftxed polieJ Shrl R..P. I ror marketiDI and pri. aaekwad 
cing of cotton to .ave I 
the farmen from ruin. 

Shri K.. K.unhambu I 2. Need for immediate 
clearance for tbe esta. I 
bUshment of railway 1 
coach factory at Pal .. 1 
ahat, ICenala. 

I 
~  Need to reconaidet Sbti Lalh Maken 

1 the decision to retrench· 
surplus emplo)'OCll ot I 
Delhi Milk Scheme. I 

1 
4. Need to tab steps to Shri Pratap Bhanu I 

lave pulses crop in Sharma I 
area!! of Vidisha perUa. I mentary constifuenc; 
affected by pelts. I 

~  Need tor central Prot. PJ. kurion l ~ 0 to 
assistance for CODstrue- I don of bill biabway ill 
Idduki district at 

1 Kerala for Its propot 
development. 1 

I 
(; Loan tram Lite bl- sbrlroati Geeta I 

lurance ~  ot . MukberJee , 
India to the Weat I 
Benlal Government for 1 
setting Up tube-wens to I 
serve the twin purpoll6 I 
nf irtiaation and drin- I 
kin, water 1 

,. Relief for the cyclone Sbri P. 
I 
1 

hit areas of Andbra Pancbalaiab I 
Pradesb. 1 



~ 

2 3 4 

8. Need to convert the 
, 

Shri Cbintall'aani I 
Rupsa-Ban,iriposi nar· Jena 

,-
row gauae railwa)' line 
into broad gSLile. 

I 
9. Funds for modemiu-. Sbrimati Jayanti I 
,lion of Orissa Collon Patnlik I Mill. 

I 
10. Ne cd to check ~ iIIe· Shri r;>albir 

r 
22.1.85 0 10 

pal min ina of coal in Sinah 
Sbahdol (Madhya Pra 
desb). I 

II. Need to clear the Shri V. S. 
irriplion part of the V ijayarapavan 
Kuriarkutty. Karappara 
Project in Kcrala. 

12. Delay in i'luin!; \ iSlS by Prof Saif.ud.· 
Pakistan Embassy. Din Soz 

13. _. to lavc' Yamuna Shri Jai Prakaab 

j water in Delhi from Alarwld 
beina polluted by in. 
dustrial wastcs aDd 

aeW8gC. " ~ 

.... ; .... , 
14. Need .e:" ",r"ltart the Shri Vilas ") 

irri.atiOll . projec:18 in Muttemwar 
, Cbandrapur, ~~  

aDd Ghavchiroll ~ 

of Maharuhtra. 23.1,8S 0 12 

1 S. Need to rcln the ban Prof. Narain Chad 
on fillina up the ellis. Para.har 
tina posts and creatiol I 
new poslS in hilly ~ 
areas. I 

16. Reported shiftin. of Shri V. Sobha. I 
certain braac:bel of the nadreeswara aao , I 
rocket launchin •• tation I 
from Sri hariltota to, I 
Bangillore. 

I J 7. Extention of telcvi.ion Shri P,A. ~  

facility to Trichllf . I 
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2 3 4 s 

18. Need for disbursement Dr. A. Kala-

I or loans to the worke,. nidhi 
oltho D &. C Mill, 
Madras. through Na- I 23.1.85 
lionailled Banks to 
mitipte their lufJerinll. 

I J 9. Need to declare Net.Aii Shri Amar Roy 
Subha.h Chandra Bo .. •• Pradhaa I 
birthday as a Nlltional I 
Day by declariDI it a I 
Public Holiday. ~ 

20. Need for inveslilation Sbri Zainal I into the crack detected Abedia I 

in Kalindri naYi,ation I lock late under the 
Parakka Barr.8C Pro. I 
ject. I 

21. Need for direction to Shrj Harish I 
Dbarat Photo Film Rawat 

I Company to establish a 
colour photo film unit 
at Majkhali (Almorah) J in Uttar Pradesh. 

22. Need to instal biab Shri Virdhi 1 power transmitten in Chander Jain 
Barmer, Jai.almer, 

I 
24.1.84 '0 18 

Jodhpur, Bikaner and 
Sripnpnaaar in Raju-
tban. 

23. Need to conyert Kaki. Sbri Thota Gopala I 
nada port into a major Krisbna I 
port, I 

24, Need for central ... is. Shri Chintamani ~ lance 10 drought afree:- Paaisrahi 
ted people of Orilla 
and also for irriaatlon. 
scbemes, 

25. Sborta .. of currency Shrimati Ramaben 
uGtei and coins of Ramjlbhai 
amaDor denominations. Mayani 



26 

-
2 3 4 

, 
• --.. ~"  --....... _..-.-

26. Need ror directive to Shri Birbal 
the Cotton Corporation 
of India to purchase 
Narma colton In order 
to help lhe larmers. 

27. Need for immediate Shri '%ainul Balher 24.1.11 
inclu.ion 01 people 
belon,in, to Nlahad, 
Mallah. Rajbbar and 
Bind castes in tbe tate-
,ory 01 Scheduled Cas-
t:s allover India. 

28. Need to provide drlnt- Shri Ulda 
in, waler tbrou,ll pipe' Kan' Miltb,a 
line In Gyanpur TebsiJ 
area ot Mirza pur 
fU.p) 

29. Reported internar dis- Shti Priya IWljall 
aeolioDS in the Indian 0.. Munlhi 
Cricket Teaar, 

lO. Security lllTaaaemenrs Prof. N.O. 
lor Harljans in An'hra Ru .. 
Pradeafl to ensure Ircc 
ud learless votiq in 
comin, Aa .... bly Elec .. 
lion. 

31. Resenfment amon, tfle Shri Ram "'are 
people lor not provi- Plmlla 

I dina jobs to oner 
person each in the filmi-
Jies atrected by the 
Sin.rauli Project ., f 
NTPC 

! 32. Need' to crean cenlraf SlIr; Ananda 
assislance to Wesl Ben- Pathak I 

gal lor acceleraring the t 
Rura): Developmen' r 
",It in the State. r 

I' 
33. Need for constitulion of" Slirimati Madhurl I 

Child Welrare COUll- Sinlh I 
ell. in 'he CouAt,,.. ! 

) 
, . --"'", 
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2 3 4 S 

34. Need to conduct survey Shri Bharat 

1 
of resideatial land in Sin,h 
outer Delhi and ban itl 
acquisition. 

I 
35. Need to prOHrve the Shri Jai Prakash I 

ancient fame and ,lory Alarwal 

" 

of old Delhi. 

I 
36. Scarcity of drlnkiDI Shri Vlrdhi ~ 29.1.85 O. 08 

water in Barmer Jai- Chander Jain I 
ulmer, Jodhpur and 
Bikaner districtl and 
need to make provision 
in 7tb Plan lor lupply 
of drinkiDI water 
throuah Rajalthan Ca-
nal. 

37. Need to open cook ina Shri Ram Pyare 
PI aaeacies in Renu- Panika 
kot, Obra and ROberts-
~  townl in Mirzapur 
diltrict of Uttar Pra-

\ desh. 

I 
38. Need lor clearanco by Shri V. Sobha-

J 

Department of Bovi- nadreeswara Rao 
rooment lor construc-
tion 01 ~

Iwamy Project In Kur-
noDI district or Andhra 
Pradelh. 

39. N:eel to declare certain Sbrl Harish ,1 areas of Mun.lari and Rawat 30.1.85 O. 3l 
Dbarchala in Pilhora- I prh district and Josbi-
math and Jauns.r in 

r 
Chamoli district of 
Utlar Pradcab u Sehe-
du led Tribe aria 

40. Need to Itreamlioe the Sbri Ramuhray I implementatloo of 20· Prasad Sinala 
poiot proll'ammo. t 
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2 3 4 S 

41. Need for regular supply Shri a.p. 
or funds throuab Oaekwad 
Government agencies 
to 'the P.J. Textile Mills 
and Vamuna Mills to 
tide over flnedal bard. 
ships bein, faced by 
them and protect tbe 
iDterest of workers. 

42. Need to tet up a low Shri Ointamanl 
power television relay Jena 
centre at Baluorc 

43. Need to provide em. Shri BbaUam 
ployment to atleast one Sreeramamurthy 
person in eacb family 
displaced by acquisition 
of land by the Visakba-
patnam Steel Plant 
Project. 

44. Need for seUing up an Sbrimati Jayanli I 
electronic telephone Patnalt' 

'I 
30.1.15 

industry at Bhubanel-
war (Orilla). 

4S. Need to instal a low Shrl N. Dcnnis 
I power telellision tran-

mitter .t Na .. reoi •• 

46. Need (or ItrenglhenJDI Dr. Golam 
orB S.P, POlIs on tho Yazdani 
border between India 
and Bangladesh in 
certain areas or West 
Dlnljpur distrk-l ia 
WOIt Bengal to prevent 
daemty alld callIe Iilli.,. 
by Ban,ladesbis, 

47. Need to 510p transfer Shri Sribalfav I 
of coal wOlkers pre. .aniarabi 

\ lenlly working in Ran. 
chi area to Talcht'r , 
Unit or the Central , 
COli FteTd ltd. I 

. ,---- a;l· .... ",;I" --AIIIt 
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I 2 3 4 5 

48. Need to export potato .1 Anil Buu I and enlure IUpport 
price to potato proclu-

II cers of West BeDJaI. 

49. Need to reopen tbe Slari Ill. Raut 
S. K.J . Supr factory 
in Lauria (Bihar) aDd 
<:lear the dues or em-
"toyees and caae 
Browers. 

50. Need to create a post Sbrimati Madhuri l' 
of 0.1.0. of Police Si .... 

I for Purnell. (Bihar). 

51. Irregularities in imple- 'S1\ri Priya Ranjan 
. mrntation of IRLDP( DasMuaIbi 

\ . NREP prolramme ia 
West Beup_. 

:$2. Need for a review bI' Sbrl Baudeb 
the freight equalisl- Achar)'a 
tion echeme. 

S3. Need to hold talb !bri C. Macltlav 
with All India Ken- Redc!r 
driya Vidyalaya Teac-
hers. Alloclatlon to 

~  theit' problelDl. 

S4. Need to iavest/pte Sbri Sana't 30.1.81 
infO tile reported Kalilat' Mudal 
blac'lc.marketiD, of 
Maruli cars. 

5S. Need to establish a Prof. Saif·ud-DiD 

1 
Divisional Office of Soz 
L.J.C. at Srinqar 
(Ieashmir). 

'$6, Theft oT a w,,"eless Shri C.P. Tha1cur I 
signal bo,,1c from I Bokaro and Deed to 
take steps to chect 

.j such incidents. 
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57. Need to provide Shri Blrbal I 
railway crossin .. in I 0 ..... Napr district 
in Rijallhan. 

58. Need to make a pro- Shri Ajo), OisWas I vision in the Sevonlh I Five Year Plln for 
lettina up a paper I mill iD Tripura. 

59. Shortqe of electricity Sbtl Abdul I in lCubmir. Rashid Kabul/ 

I 30.1.1985 
60. Need to inltal a tele- Shri Kunwar 

vision traDIIDitter at Ram 
Navada in Bihar. 

61. Need to expedite COnt- Sbtl Hafiz Mobd. I tructioa of an over- Siddiq I 
bridp DCIll' Moradabad 

I on railway line bet- -
weeD Moradabad aod J ClIaIMfauli. 
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sTA'l"EMENT SHOWING nMB TAKEN ON VARIOUS KINDS OP 
BUSINESS 

BU$inell 

BILLS 

(a) Govert\n\enl 8iUI 

(b) P,ivate Members' 8i111 

BUDGE1'S 

(a) Railway ludlet 

(b) General Budlet 

(c) Budget in respect of State undor }lmident" 
rul. 

CALLING A1TSN'TION NOtiCES (RULB 191) 

blSCOSSIONS 

Short Duration ~  (kute 19:J, 

MA1TP.R.S UNDER RULE 371 

MOtIONS ONDER RULS 19l 

PRESIDENT'S ~ 

QUBSTloNS 

RESOLUTIONS 

(a) Statutory Re10lul!01l8 

(b) Private Members' Relolution, 

STATEMENts (Rule 372) 

OTH£R. MA TIERS such as Oath or Affirmatiol\, 
Papers laid on the Table, Obituary Reference, 
Questions or PrivilellCl, Points dI Ordres, 

~ ihplanatiops etc, 

Time 
takcn 

H M 

-20 31 
0 0$ 

l 3$ 

l S, 

2& 

0 42 

~ la 

·3' 

~ 02 

'9 3S 

~ lb 

• 
'" 
55 

~ ... t 

10 n --_ ... _-
~

l' ¥ T  .  ,  . .. "S' 

Perc:eataae to 
the total time 
tabo 

32.8 

0.1 

"' .. 
J.' 

-4.2 

~ 

"' .. 

7.t 

16.8 

~ ~ 
100.0 

~
~ ".,., " 

*Joint discussion took place on Statutory Resolution [Vid" Statement No. /3. 
Sl. NOl. 1 to l] and motions for consideration of the connected Government 
Bills [Vide Statemcnt No. 2(i) S. Nos, I, 3 and 5], Time takeD on the joint 
dilcus.ion 1188 been shown under Govemment ~ 


